Cantiral administrative Tribunal . .-
principal Bench: Mew Delhil

0.A. No. 72882/97
Mew Delhil this the 18th day of May 18488

Han ble Shri S5.R. Adige, vice~Chairman (A)
Hon ble Dr. A Vedavalli, Member D)

shri Rajbir Singh Verma .
£y, Constable Driver No. 4495/PCR
C/o Lachman Singh Verms

... .Applicant

‘ Union of India
through

he Commissioner of Polics
HO Tndraprastha Fstate,
ew Delhi-118087.

2.+ The Deputy Commissionat of Police

. rolice Control Room, Delhi.

*

: ... Respondents
(ST Narssh Kumar, Dapartmental
representative)
t

QRDER (Qral)

By Hon ble Shri S.K. Adiae, Vice-Chairman_ (A)

applicant  impugns respondents’ nrder  dater

@.1%.96 (Annexursa A-TY an ex-parts order dated 5.10.8%

ordering dismissal from service.
)
7. We have heard Shri Sethi oounsal for thao
anplicant. The departmental reapresentative was nrasent

I

on bahalf of tha raspondants.
5, Applicant states that he has hean
diemissed by an ex-parte order dated 5.18.94 but the samns

wae not sarved upon him, anc

&
.
o
&
e
puy
~
it
a4
1))
12
o
®
4
prs
q»
=
W
—4,
D
3
ik
I
s

N




A

J
£d~

was informed. to wide impugned Mamo dated

same could not be supn Tied at this stage
bean  asent  to him at

came had already

sddrass through @ speclal  messanger o

Mo9L 1B, 99 & not

; 994 § 0 b~ In T
Finding applicant the¥e, had handed 1t owver Lo i

(Smt. K, Devil on proper

er-irelaw

that applicant 1s

7
ey
A

was not handed over to him by her.
&, Apnlicant s statutory
70.11.98

(Annexurs A-2) has not vat. bhesa

the respondents,

to respondents Lo Ffurnish a Trash cony
srder dated 5.10.8%%

-

from the date of reaceipt o7 a copy of

of which 1t will bhe open to the

s supplementary appesl further to his

AP
(O]

Within one month of the

-~

o f thag"ord@r, on receipt  of which re

dieponse of the statutory appeal  aOs

supplementary appsal within two months
racaipt of the same in
instructions undar intimation to the app

& -The O.A. stands disposec

I\ ‘\’-z;%ww\"“‘

/

(Dr. A, Vedavallil)
Mambher (J)

accordance with  ruls

Fracelni. Shirid

2 L . - . B N J e o e
ster-in~-law and hence the aToresala oroe

n dispos

with o direction
of the impugned
in ang montn

this

ordar,  On

annlicant Lo

apondants
well a% the

fraom the date of

L,

D

5 ano

Ticant.
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